CENTRAL _ADMINISTRATIVE THibUNAL ALLAAABAD _ BENGH

ALBAHAB AD .

Allahabad this theC@4th day of January 2000.

Original Application no._ 47 of 1992,

Hon'ble Mr. Rafiq Uddin, Judicial Member
Hon'ble Mr, 5, Biswas, Admiristrative Member.

Mohd. Shafi, 9/0 Ghazi, (Retd. Grade A Special (Elect.)
Northern Reilway, Allahabad) r/o 104/250,,Rajepur,
Allahabed.

ees +pplicant,

C/A 9hri G.P. Gupta,
shri Anand Kumer

Versus

1. Union of India, through General Manager,
Northern Raikay, Baroda House, New Delhi,

2, Divisional Railway Manager (Segt),
Northern Railway, Allahabad.

3. Estate Officer (3ri R.P. 3ingh, AEN, Kanpur)
(Ist Floer otation Building) Allahabaed at Kanpur
DRM Office, Allahabad.

4. Divisional Engineer (HQ),
Northern Reilway,
Kanpur,

5. Loco Foreman (GTFO/RS0),
Northern Railway,
K‘npurc

€



/2 //

6. The District Magistrate (Fin & Rev.),
Allahabad City.

..+ Respondents.

C/R 3hri A.C. Mishra.

QR DER (Jral)

Hon'ble Mr, Refig Jddin, Nember-J.

The applicent retired as Driver Grade 1
on 31.01.82 from Railway Department. It aeppears that
the Estete Officer, Norxt hern Railway, Kenpur passed an
order dated 22.12.1991 wnder section 4 and 7 of Public
Premises (Eviction of Unauthorised JUccupants)act, 1971
wereby, he hé&éld that the applicant was unauthorisedly
occupaing two Reilway i erters nos 355 E Diggi Colony,
Kenpur and 11 ABC, Loco Colony, Kanpur and, therefore,
the respondents were ertitled to take possession of aforsaid
Railway Quarter. The Estate Jfficer alsc hald that the
applicant was liable to pay B. 23012.70 p and 56373.90 p
as damages to the resppndents in respect of unauthorised

occupants of aforsaid W o quarters.

2P In execution of aforsaid quarter the Estate
Officer also issued recovery certificate under section

14 of Public Premises Act, 1971 on 25.09.1991. The

applicant in this O.A.:h#s challenged the validity of
asforsaid order before this Tribunal. Ihe applicent has

also sought directions to the respondents to submit ful.

and final account of his settlement of pension and pensioneary

benefits and deteils of rent of quarterno. ll1 ABC loco

Colony, Kenpur, which hi s been decucted and complisnce to
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deducted, details from: rent to be deducted from the

applicant.

3. we have heaxd shri C.P. Gupte and shri Anand Kumer
for the applicent and shri A.C. Mishra learned counsel

for the respondents.

4. It has not been disputed before us that the
validify of orders passed by Estate  fficer can not be
challenged before this Tribunal as the appealfagainst the
order passed under section 9 of Public Premises Act, 1971
lie before the District Judge concernd. Therefcre, the
present O.A. is not mein teineble before the T ribunal
regerding relief mentioned in clause A and B of the relief
clause of the U.A. ~Ag regerdc the relief clause C which
is in respect of final settlement of account,. pension
and pensionary benefits, ii has been stated by the learned
counsel for the aepplicant that applicent heés been granted
only provisional pensim and he has not been paid full
pension. This Tribunal in OA 509 of 1986 filed by the
applicent has issued direction’ regarding settlement of
pension end pensionary beneits of the applicaent vide
order dated25.01.1991. Hence the same relief cen not [
reigéibted in t he present O.A.  dence, no other final
orderfor directions are necessary in respect of final
settlement of pensionary benefit of the applicant.
accordingly the O.A. js liable to be dismissed. It is
open to thegplicent to move vivil Court having jurisdi tion

against the arder of Estaete Ufficer. No order as to costs.

5'65/;,“7’ Q’f.g.\')\Md(\/\
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